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*THE CENTRAL ELECTRICITY REGULATORY
COMMISSION (REGULATION OF POWER
SUPPLY) REGULATIONS, 2010!

; ,l,”,(.mwﬁlj of palnlr("rs (‘f}tt_ﬁ’r:'(’:f under section 178 of the Electricity Act, 2003 (36 of 2003) and
;z, other {rauu:- (i_!f? g it in this behalf and after previous publication, the Central Electricity
Regulatory Commission hereby makes the following regulations namely:

CHAPTER 1

GENERAL
Ele tl'- Stholrzt t:“le At commencement.—(1) These regulations shall be called the Central
S (1'2‘()*11}1 egu at(;r{ Com}r‘mﬁsmn (Regulation of Power Supzply) Regulations, 2010.
1ese regulations sh: i - e
Official Gazette,b Shall come into force from the date? of their publication in the
2. Definitions.—(1) In these re

o g.ul_ations, unless the context otherwise requires:
(a) theCtt means the Electricity Act, 2003 (36 of 2003), including amendments
reto;

(b) “Agreement” means the power purchase agreement between the Beneficiary
and the Genergtx_ng Company which owns the generating stations or the bulk
power transmission agreement between the Beneficiary and the Transmission
Llcensee., as the case may be, or such other agreements by whatever name
called binding the Generating Company/Transmission Licensee and their
Beneficiaries;

3[(c) “Beneficiary” means the person (i) who has been allocated electricity from a
Central Generating Station; or (ii) who is being supplied electricity generated
from a generating station whose tariff is determined or adopted by the
Commission; or (iii) who is availing long term access or medium-term open
access to inter-State transmission system; or (iv) who is a user of the inter-State
transmission system;]

(d) “Commission” means the Central Electricity Regulatory Commission referred
to in section 76 of the Act;

[(d-i)) “Defaulting entity” means the beneficiary which has defaulted in making
payment by due date to a generating company or a transmission licensee or in
maintaining Letter of Credit or any other agreed Payment Security Mechanism
in terms of the Agreement or the applicable Regulations, as the case may be;]

* The Central Electricity Regulatory Commission (Regulation of Power Supply) Regulations,
2010 along with the Central Electricity Regulatory Commission (Regulation of Power Supply)
(First Amendment) Regulations, 2021 repealed with immediate effect vide Notification %.
L-1/42/2010-CERC, dated 26th October, 2021, Published in the Gazette of India, Extra., Pt.
III, Sec. 4, No. 530, dated 1st November, 2021.

1. Vide Notification No. L-1/42/2010-CERC, dated 28th September, 2010, published in the
Gazette of India, Extra., Pt. III, Sec. 4, dated 30th September, 2010, read with corrigendum
Notification No. L-1/42/2010-CERC, dated 5th September, 2011.

2. Came into force on 30-9-2010.

3. Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for sub-clause (c)
(w.e.f. 12-4-2021). Sub-clause (c) before substitution, stood as under:_ _ _

“(c) “Beneficiary” means the person who has been allocated electricity or is being supplied
electricity generated from a generating station through long-term access or medium-term open
access or who is a user of the transmission system of a transmission hc_:ensee, as the case may be;”

4. Sub-clause (d) re-numbered as sub-clause (d-i) thereof and substituted by Notification No.
L-1/42/2010-CERC, dated 18th February, 2021 (w.e.f. 12-4-2021). Sub-clause (d) before re-
numbered and substitution, stood as under:

“(d) “Defaulting Entity” means a beneficiary having outstanding dues of a generating
company or a transmission licensee or not maintaining the required Letter of Credit or any
other agreed Payment Security Mechanism in terms of the Agreement;”
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10.746 The Central Electricity Regulatory Commission (Regulation of [Reg. 5
pPower Supply) Regulations, 2010

ate” for regulation of power supply, shall be:

1 “Default Trigger D ;
[(e) oy = after the due date, In cas¢ of non-payment of

(i) the next working day

outstanding dues; and '
(i) the third working day after the Letter of Credit or the agreed Paymeny

Security Mechanism has expired, in case of non-maintenance of Letter of
Credit or any other agreed Payment Security Mechanism;]

2[(e-i) “Due date” for payment of dues shall be: o '
. (i) as specified in Central Electricity Regulatory Commission (Sharing of Inter-

State Transmission Charges and Losses) Regulations, 2020 as amended from
time to time, in respect of inter-State transmission system; Or
(ii) 45th day from date of presentation of bills in respect of generating companies
regulated under the Central Electricity Regulatory Commission (Te.rms and
Conditions of Tariff) Regulations, 2019, as amended from time to time; or
(iii) as per provisions of the respective Agreements for entities not covered
under sub-clauses (i) and (i) above;]

(f) “Load Despatch Centre” means Regional Loa
Load Despatch Centre, as the case may be;

3[(g) “Outstanding dues” means the dues of a generating company or of a
transmission licensee, which remain unpaid by the beneficiary beyond the
due date;]

(h) “Regulating Entity” means the generating company Of the transmission
licensee, as the case may be, within the jurisdiction of the Commission,
which notifies the Regional Load Despatch Centre or the State Load Despatch
Centre, to regulate the power supply of the defaulting entity;

(i) “Regulated Entity” means the defaulting entity whose power supply is
regulated in accordance with these Regulations;

(]) 4[*“-]

5[(1A) Reference to “transmission licensee” in these regulations shall include the Central
Transmission Utility which has been authorized under the Central Electricity Regulatory
Commission (Sharing of inter-State Transmission Charges and Losses) Regulations, 2020 for
billing, collection and disbursement of transmission charges for inter-State transmission system.]
(2) Save as aforesaid and unless repugnant to the context or if the subject- matter
otherwise requires, words and expressions used and not defined herein, but defined in

the Act shall have the meanings as assigned to them under the Act.

d Despatch Centre or State

1. Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for sub-clause (e)

(w.e.f. 12-4-2021). Sub-clause (e) before substitution, stood as under:
“(e) “Default Trigger Date” means the date from which the default irl{dpa ment or default
e

in maintaining Letter of Cr edit or any other agreed Payment Security Mechanism has been

established;
Explanation 1.—In case of non-payment of dues, this date shall be the next working day

after completion of the 60 days period from the date of service of the bill by the generating
comgan or the transmission licensee as the case may be.
xplanation I1.—In case of non-maintenance of the required Letter of Credit or any other
agreed Payment Security Mechanism, the Default Trigger Date shall be third working day
after the payment secunt{ mechanism, as per the Agreement, ceases to exist;”
Ins. b{ otification No. -1/42/2010-CERC, dated 18th February, 2021 (w.e.f. 12-4-2021).
Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for sub-clause (g)
(w.e.f. 12;4-2021). Sub-clause (g) before substitution, stood as under:
~ “(g) “outstanding dues” means the dues of a generating company or of a transmission
licensee, which remains unpaid beyond a period of 60 days from the date of service of the
i gllllao? the beneficiaries;”
4. Sub-clause (j) omitted by Notification No. L-1/42/2010-CERC, d
(w.e;lf(._)lgg-zogl). Sub-clause (j) before omission, stood as under’: atec QI eamiany: 2021
j ser” means a person such as a Generating Company includin i in
?]am or Iransnpssnon Ii)_xc_ens',ee (other than the gCerltrapl 'I'ransmissignca t:llygf Gaer?de r%ttat%
ransmission Utility) or Distribution Licensee or Bulk Consumer, whose electrical plant is
connected to the ISTS at a voltage level 33kV and above.” ’ d

5. Ins. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021 (w.e.f. 12-4-2021).
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Reg. 4] The Central Electricity Regulatory Commission ( Regulation of 10.747
Power Supply) Regulations, 2010

113. Scope and Applicability.—These Regulations shall be applicable to generating
station, inter-State transmission system and beneficiary, where there is a specific provision
in the Agreement between generating company and beneficiary or between transmission
licensee and beneficiary, as the case may be, or in any other Regulations of the Commission,
for regulation of power supply in case of non-payment of outstanding dues or non-
maintenance of Letter of Credit or any other agreed Payment Security Mechanism.]

CHAPTER 11
PROCEDURE FOR REGULATION OF POWER SUPPLY

4. ?[In] case of the outstanding dues or in case the required Letter of Credit or any other
agreed Payment Security Mechanism is not maintained as per the Agreement *[or applicable
Regulations], the generating company or the transmission licensee, as the case may be, may
serve a notice for regulation of power supply, on the Defaulting Entity, for reducing the
drawl Schedule in the case of the generating company or withdrawl of open access/access
to Inter-State Transmission System in the case of the transmission licensee. Such notice may
be served on or after the Default Trigger Date and shall include the following details:—

(@) The amount of outstanding dues against the Defaulting Entity or the duration
of non-maintenance of Letter of Credit or any other agreed Payment Security
Mechanism, as the case may be;

(b) Quantum and duration of reduction in drawl schedule of Defaulting Entity
in case the Regulating Entity is a Generating company or the quantum and
duration of denial of medium-term open access and/or long-term access, as
the case may be, in case the Regulating Entity is a Transmission Licensee:

Provided that in case the Regulating Entity is a Generating company, such notice
shall also include the following additional details:—

(i) source(s) of power from which reduction/diversion is to be made in case of
regulation of power supply and quantum alongwith duration of reduction
of drawl schedule/diversion of power from each of them; and

(ii) whether reduction of drawl schedule of Defaulting Entity is likely to
cause reduction in generation or the excess power available consequent to
regulation is to be sold to any other entity, whether directly or through
trader; and

(iii) in case of diversion of power, the particulars of the person to whom power
is to be diverted and the price agreed to be charged from such person, if
determined in advance:

Provided further that in case of sale through Power Exchange or otherwise, the price
may be intimated as and when such price is discovered:

Provided #[also] that where the Regulating Entity is a Transmission Licensee, such
notice shall also include the transmission line or the transmission corridor on which
medium-term open access and/or long-term access to the Defaulting Entity is to be
restricted, in consultation with the Regional Load Despatch Centre/s in whose control
area the transmission line or transmission corridor is located and the source of power,
preferably the cheapest power station in that corridor from which schedule is to be
restricted by Regional Load Despatch Centre/State Load Despatch Centre.

1. Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for regulation (3)
(w.e.f. 12-4-2021). Regulation 3 before substitution, stood as under:

“3. Scope and Applicability—These Regulations shall be applicable to the generating station
and the transmission system where there is a specific provision in the Agreement between the
Beneficiaries and Generating Company or the Transmission Licensee as the case may be, for
regulation of power supply in case of non-payment of outstanding dues or non-maintenance
of Letter of Credit or any other agreed Payment Security Mechanism.”

Subs. by corrigendum Notification No. 1-1/42/2010-CERC, dated 5th September, 2011, for “Casein”.

Added by Notification No. L-1/42/2010-CERC, dated 18th February, 2021 (w.e.f. 12-4-2021).

Subs. by Notification No. L-1/ 42/2010-CERC, dated 18th February, 2021 for “further”
" (w.ef. 12-4-2021).
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The Central Electricity Regulatory Copvmission (Regulation of [Reg, &
Power Supply) Regulations, 2010

I[5. A copy of the notice under Regulation 4 shall be f(iorlv)vard‘ﬁcclhb%égf R‘f‘glllaﬁng
Entity to the Regional Load Despatch Centre or State Loa espsi neer rle in Whogg
control area the Regulating Entity is situated with a rcqueistbtotﬁr‘elp;( uhtip e"r‘:f-'“_tation
plan. Copies of the said notice and request shall be servec [); e t ;c\gcecntng *"tlf_y on
other concerned Regional Load Despatch Centres, Stat'e Load esp; c t rc};s, Reglonal
Power Committees and the Defaulting Entity. The said notice and reques ds all also b
posted on the website of the Regulating Entity at least three (3) days in advance of the

i ly:
roposed date of commencement of regulation of power supply:
! PI’rovided that the Regulating Entity shall undertake to indemnify, defend and say,

the concerned Regional Load Despatch Centre, State Load Despatch Centre and hold they,
harmless from any and all damages, losses, claims and actions, der‘nan.ds, suits, recoveries,
cost and expcnsés, court costs, attorney fees, anc_i all other obligations by or to 'third
parties arising out of or resulting from the regglatlon of power under these regulations ]

6. Upon receipt of the notice under regulation 4 and within three days thereafter, the
concerned State Load Despatch Centre/ Regional Load De§patc}_1 'Centre,‘ in whose contro]
area the 2[Regulating Entity] is situated, shall make a plan in writing fg)r implementing the
regulation of power supply and shall inform the Regulating Entity, [Defaulhpg] Entity,
concerned State Load Despatch Centres, Regional Power Committees, and Regional Load
Despatch Centres of the said plan and shall post the implementation plan on its website:

Provided that if in the opinion of the concerned Regional Load Despa_tch Centre or
State Load Despatch Centre, as the case may be, the proposal for regulat]c?n. of power
supply made by the Regulating Entity cannot be carried out under the prevailing system
conditions, then it shall inform the Regulating Entity of its decision in writing and the
basis for such decision within three days of receipt of the notice under regulation 4, along
with the expected date from which regulation can be implemented. _

7. The plan for implementation shall be prepared by concerned Regional Load
Despatch Centre or State Load Despatch Centre, as the case may be, in such manner that
the amount of reduction in drawl schedule shall be progressively increased in quantum
in accordance with the notice given by the Regulating Entity. Such progressive increase
shall be in accordance with the Agreement, if so mentioned in the Agreement:

Provided that for each case of additional regulation of power supply, a three days’
advance notice, under regulation 4 shall be given, in writing before actual implementation.

8. The regulation of power supply for the Regulating Entity shall be implemented
from the fourth day of the notice as per plan prepared by the Regional Load Despatch
Centre/State Load Despatch Centre unless the Regulating Entity requests [withdrawal

or postponement] of the regulation of power supply.

10.748

1. Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for regulation 5
(w.e.f. 12-4-2021). Regulation 5 before substitution, stood as under:

“5. A copy of the notice under regulation 4 shall be forwarded by the Regulating Entity
to the Regional Load Despatch Centre or State Load Despatch Centre in whose contro%area(s)
the Regulating Entity is situated with a request to prepare implementation plan. Copies of the
notice shall a?so be served on other concerned Regional Load Despatch (?entres, tate Load
Despatch Centres, Regional Power Committees:

rovided that the notice and request for preparing implementation plan of regulation of
ower supply shall be served on the Defaulting Entity, concerned Regional Load Despatch
entre, State Load Despatch Centre, and Regional Power Committee and shall also be posted
on the website of the Regulating Entity at least three days in advance of the proposed date
of commencement of regulation of power supply:

Provided further that the Regulating Entity shall undertake to indemnify, defend and
save concerned Regional Load Despatch Centre/State Load Despatch centre and hold them
harmless from any and all damages, losses, claims and actions, demands, suits, recoveries,
cost and expenses, court cost, attorney fees, and all other obligations by or to third parties
arising out of or resulting from the regulation of power under these regulations.””

2. Subs. u1y corrigendum Notification No. L-1/42/ ZEIO-CERC, dated 5th September, 2011, for
3. Subs: by Bothion N L-1

. Subs. otification No. L-1/42/2010- “ !

Cat. 1)5 25021, /42/2010-CERC, dated 18th February, 2021, for “Regulated

4. ?xbesfb 2.12{?2851{:;“0“ No. L-1/42/2010-CERC, dated 18th February, 2021, for “cancellation”



Reg. 12] The Central Electricity Regulatory Commission (Regulation of 10.749
Power Supply) Regulations, 2010

9. In case the Regulating Entity decides to withdraw or postpone the regulation of
power supply, it shall communicate its decision in writing to the concerned Regional and
Despatch Centre or State Load Despatch Centre, as the case may be, and the Defaulting
Entity, along with reasons thereof:

Provided that the communication for withdrawal/postponement of the regulation
of power supply shall be given at least two days prior to the day of withdrawl or
postponement of such regulation:

Provided further that Regulating Entity shall communicate the time and date of
withdrawal of regulation of power supply, keeping in view that the regulation of power
supply has to be withdrawn immediately after the outstanding dues are recovered.

10. Where the Regulated Entity has defaulted in making payment to both Generating
Company and Transmission Licensee, the regulation of power supply on the Regulated
Entity for these defaults shall be implemented concurrently. The adjustment towards
the outstanding dues shall be in accordance with ![regulation 19] of these regulations.

11. 2[(1) During the period of regulation of power supply, the Regulated Entity shall
restrict its drawal or injection to the revised schedule given by the Load Despatch Centre and
the deviations, if any, from the drawal or injection schedule shall be settled in accordance
with provisions of the Central Electricity Regulatory Commission (Deviation Settlement
Mechanism and related matters) Regulations, 2014 as amended from time to time.]

(2) The Regional Load Despatch Centre or State Load Despatch Centre, as the case
may be, during the period of regulation of power supply, shall consider the regulation
of power supply taking into consideration grid security, and may temporarily suspend
implementation of the plan of regulation of power supply, if in its opinion, grid security
is in imminent danger.

(3) The concerned Regional Load Despatch Centre shall keep Member- Secretary,
Regional Power Committee of the region informed of the implementation of the regulation
of power supply.

3[11A. Denial of grant of short term open access to a beneficiary, for default in
payment of outstanding dues shall be governed in accordance with the provisions of
Central Electricity Regulatory Commission (Open Access in Inter-State Transmission)
Regulations, 2008, as amended from time to time or any re-enactment thereof.]

CHAPTER 111

REGULATION BY GENERATING COMPANY

12. (1) The generating company shall be entitled to sell the power rendered surplus due
to regulation of power supply, to any person, including any of the existing beneficiaries,
during the regulation of power supply, subject to grid security, as ascertained by the
concerned Regional Load Despatch Centre, or may reduce generation in case any of the
above options is not possible. The Generating Company shall inform the Regional Load
Despatch Centre or the State Load Despatch Centre, as the case may be, the 4[Regulated
Entity] and Member-Secretary, Regional Power Committee of the region, of the quantum,
duration and rate of such sale:

Provided that, unless the Agreement otherwise provides, the liability to pay the
capacity charges of the generating station, in respect of which the schedule has been
restricted, shall be of the Regulated Entity.

1. Subs. by Notification L-1/42/2010-CERC, dated 18th February, 2021, for “Regulation 17”
w.e.f. 12-4-2021).

2. (Subs. by Notific)ation No. L-118th February/42/2010-CERC, dated 18th February, 2021, for
sub-regulation (1) (w.e.f. 12-4-2021). Sub-regulation (1) before substitution, stood ‘as under:

“(1) During the period of regulation of power suppg, the Regulated Entity shall restrict

its drawal to the revised schedule given by the Load Despatch Centre and the deviations,
if any, from the drawal schedule shall be subﬂ'ected to unscheduled inter-chancf;e charges in
accordance with the Central Electricity Re%u atory Commission (Unscheduled Interchange
Charges and Related Matters) Regulations, 2009 as amended from time-to-time.”’

3. Ins. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021 (w.e.f. 12-4-2021).

4. Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for “Defaulting
Entity” (w.e.f. 12-4-2021).




10.750 The Central Electricity Regulatory Commiss:’on (Regulation of (Reg. 12
. Power Supply) Regulations, 2010

er shall be regulated in accordance With

i iversion of pow 55 .
(2) Open access In case of diversio P Access in inter-State Transmissjg,

e , ission (Open
tricity Regulatory Commission ( oA tof C SIC
g;;ﬁﬁi%ils%l[%%ggll, and égentral %—:Iectricity Regulatory Commission (Grant of Connectiy;

I Term Access and Medium-Term Open Access to the inte;—State Transmission ang
] ime-to-time.
Rz&%ed Matters) Regulations, 2009, as amended from time to-ti N
13. The amount received from sale of surplus power by genera ld%1 : Pany dye
to re \lation of power supply, shall be adjusted against the ou_tstand l()tgherL;f\S'gf the
Ié) rulg.;ed Entity, after deduction of energy charges, trading margin aI[‘: 1rnountCl'fental
efgenses borne by the Generating Company, K any, atri‘c?nctel;le i;er?eaéﬂiagotn o o ‘:e a;\g,
assed on to the Regulated Entity. As men : , the
i:;ll}lalifor? of power supply shall be withdrawn as soon as outstanding dues are recovered.

i i 7 ating station, the generatin
2(14. During regulation of power supply from a hydro genera g
staﬁox[nlfna\',lm (g)rdfrugo avoid spillage of water, sell the qt_lant;gn ?{h poné gfl?actlizfsd ;ﬁrpllus'
, sereonin accordance with the provisions of Regulation 12 of these Hons: e loss
;C; ae?érgsri%arge, in case of spillage of water, shall be made good from the fr.u e?}l:e earned
through sale of power rendered surplus due to regulation of power supply, on first arge, and
the balance amount shall be adjusted in accordance with Regulation 13 of these regulations]

CHAPTER 1V
REGULATION BY TRANSMISSION LICENSEE

15. On the request of a Transmission Licensee_? for_ Regulating the poC;ver supply,
the Regional Load Despatch Centre may, under intimation to the Cor'lcerrf'leh generating
company, curtail the medium-term open access Or long-term access 0 tfe alloca'ted
power or power supply contracted by the Defaulting Entity, on account of regulation
according to the notice served under regulation 4 of these regulations, preferabl_y from
the cheapest generating station in that corridor. The Regulating Transmission Lxcen_see
may decide the quantum and duration of denial of open access/access in consultation
with any of the concerned generating companies who have a contract to sell power to the
Regulated Entity and the concerned Regional Load Despa'tch Centre. The Transmission
Licensee can propose the quantum and duration of regulation of power supply based on
an estimated price, indications of which can be taken from the Power Exchange Ul_'uform
Market Clearing Price and the prevailing price of electricity sold through traders directly.

16. The generating company, as a result of reduction of open access shall be entitled

to sell the power rendered surplus due to regulation of power supply, to any person
including any of the existing beneficiaries, during the regulation of power supply. The
revenue received on account of sale of this power shall be utilised in following sequence:—

(@) to pay the energy charges and any incidental expenses, including trading
margin if power is sold through a trader, of the generating company;

(b) to pay the outstanding dues of the transmission licensee;
(c) any remaining amount to be passed on to Regulated Entity.

1. S;bs.(l); )Notiﬁcation No. L-1/42/2010-CERC, dated 18th February, 2021, for “2009” (w.e.f.
12-4-2021).

2. Subs. by Notification No. L-1/42/2010-CERC, dated 18th February, 2021, for regulation 14
(w.e.f. 12-4-2021). Regulation 14 before substitution, stood as under:

“14. During regulation of power supply, through a hydro generating station, in order
to avoid spillage of water, if a buyer cannot be found or is not found for the full quantum
of power rendered surplus, the generating station can inject power under Unscheduled
Interchange (UI) mechanism, if End conditions allow, with the permission of the Regional
Load Despatch Centre in which it is located, subject to the stipulations in the Central
Electricity Regulatory Commission, (Unscheduled Interchange Charges and Related Matters)
Regulations, 2009, as’amended from time-to-time. The loss of energy charge, in case of spillage
of water, shall be made good from the revenue earned througﬁ sale of power and/or Ul

from injection of power rendered surplus due to regulati i lance
amount shall be adjusted in accordg;[c):e with regulagt;:)n 10;5’ POTiSEhings: ang S bains



Reg. 20] The Central Electricity Regulatory Commission (Regulation of 10.751
Power Supply) Regulations, 2010

17. In case of such reduction of drawl sche

of capacity charges for its original share in the
with the Regulated Entity.

dule, the liability of payment
generating station shall remain

'[18. During regulation of power supply from a hydro generating station
at the request of a transmission licensee, the generating station may, in order
to avoid spillage of water, sell the quantum of power rendered surplus, to any
personin accordance with the provisions of Regulation 12 of these regulations.
The loss of energy charge, in case of spillage of water, shall be made good from
the revenue earned through sale of power rendered surplus due to regulation,

on first.charge, and the balance amount shall be adjusted in accordance with
Regulation 16 of these regulations.]

19. In case the Regulated Entity owes outstanding dues to a Generating
Company and a Transmission Licensee simultaneously, the payments received
from sale of power, after adjustment of energy charges and incidental expenses
of the Generating Company shall be shared by the Generating Company and the
Transmission Licensee in proportion to their outstanding dues, till the dues are

neutralised and the balance amount, if any, shall be passed on to the Regulated
Entity.

CHAPTER V

MISCELLANEOUS

20. Power to remove difficulty.—If any difficulty arises in giving effect to
the provisions of these Regulations, the Commission may, by general or specific
order, make such provisions not inconsistent with the provisions of the Act, as
may appear to be necessary for removing the difficulty.

1. Subs. by Notification No. L-1 /42/2010-CER(_Z, dated 18th February, 2021, for regulation 18
(w.e.f. 12-4-2021). Regulation 18 before substitution, stood as under: _ . ‘

“18. During regulation of power supply, through a hydro y%eneratmg station, in order
to avoid spillage 0? water, if a buyer cannot be found or is not ound for the full quantum
of power rendered surplus, the generatin station can inject power under Unscheduled
Interchange (UI) mechanism, if grid conditions allow, with the permission of the Regional
Load Despatch Centre in which it is located, subject to the stipulations in the Central
Electricity Regulatory Commission, (Unscheduled Interchange Charges and Related Matters)
Regulations, 2009, as amended from time-to-time. The loss of enerﬁy charge, in case of spillage
of water, shall be made good from the revenue earned through sale of power and/or Ul
from injection of power rendered surplus due to regulation, on first charge, and the balance
amount shall be adjusted in accordance with regulation 16.
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